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BANGALORE_BENCH

Second Floor,

Commercial Complex,
Ihdiranagar, .
BANGALORE- 560 638,

Dated:

80EC1994

APPLICATION NO; 326 of 1994

APPLICANTS :~ Sri.R.N.Pandey, '
V/S.

RESPONDENTS :~ Secretary,M/o.Agriculture,NDelhi & Others.,

Te
. Sri.M.S.Anandaramu, Advocate,
' No.27,Chandrashekar Complex,
Ist Main Road,First Floor,
Gandhinagar,Bangalore-9.
2. Sri.M.Vadudeva Rao,Add1.CGSC,

High Court Bldg,Bangalore-1.

Suhject:~ F01Mmrding Nnf -ce

bies of the Order-~
Central Administ

rative Tribunal,B,

Please find enclesed herewith 4 copy of the ORDER/
STAY ORDER/INTERIM ORDER/ passed by thje

Tribunsl i the above
mentioned «pplication (s) on 25-11-1994.
Teosted om
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Passed by the
ngalare,
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CENTRAL ADMIKISTRATIVE TRIBUNAL
BARNGALORE BENCH: _: BANGALORE

GRIGINsL wFFLICATICH KO, 326/94

’

THURSDAY, THE TWEMTY FIFTH JAY OF KOVEFTER 1994

SHRT n N, VUIJANARADHYA, cee JHERTER (3)

Shri %.. .Randey, '

5/0 Shyzm Sundar Pzndey,

ansd about 46 years,

Agronomist-cum-Seed Testing Officer,

Central Fodder Seed Froduction Farm,

Hessarghatte, _ _
Bangalore-55C (EE, e« Applicent

By Advocute Shri F.S.Anandaramu.
Versus

1. The Unicn of India,
rep. by its Secretary,
Ministry of Agriculture,
Krishi Bhavan, Nz2u Delhi,

2, The Director,

' Government cf Indis,
degional Stztion fer Foronoe
Frecduction & Demonstr-tion, _
Hisar {(Heryznaz )-12% CC2,

2. Thsa Dirsctor, _

Centrzl Fodder S5=ed Froductiocon Farm,
Heusszrghatta,

Bangalore-56C CEE, ...Respenients
By Advocate Shri [,Vasudeve Rac, A.0.7.5.0.
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(Annexure R1). The pa#ment ofﬁafréars\as per this order
. | =
amu submits that inspite

is' not sofar made., Shii Anandhr

of applicant's represe&tationJ the amount due to him has

! !
%Fore, He @hould be granted interest.
k, “éving regard to the dglay of:ﬁéarly S years, I feel it is

been withheld and ther

f ‘
%d inteﬂeﬁt at themte of 12% per annum
‘ﬁhe sam® should be paid along uith

just and proper to aua

oﬁ the amount due and

| o
khs from the late of receipt of a
, ) r b

cbpy of this order, &F costs, |

arrears within two morn
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